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it,  THE CENTRAL ADMINISTRATIVE 
It 	 CUTTACK BENCH, CUTTACK 

S 	
. ..........Applicant (s) 

Verus 

................. ....Q. 	...... ...  ....... ..... 	 Respondent (s) 

Sr. N. I Date 	 Order with Signature 

Is' ird 6hri l.ii.su, leurried counsel 

the 	titioner. bt 24.11.1967, the 

aoolicant ias appointed by the Divisional 

ailway Nanager, ihurda Rcd,  cis a (3angman 

und@r the irmanent bay Inspector, .. 

uuilway, Ilupadaghat. Luring 1976, while 

working at Taoang Nirakarour oection, he 

sustained an injury and lost his right 

'ye. i-ks oas not a1led to work as 	ngman 

but only as a Chowkidar. His claim Is that 

he has been pa id less salary since 1976. 

a Gangrnan he had promotional avenues 

but as a Chowkidar h has none.  i- claims 

to have made repeated aopr-tch to the 

respondents, but there is no response, 

hot. he says in this apolication that his 

reversion to the post of Chowkidar after 

susta ining an injury is perverse and 

illegaL The ca use of action has arisen 

some time in 1976 or soon thereafter. This 

isolication is hopelessly barred by 

limiiiti;n. TQ iCoesi:L-tar tn€ CaU.SC 



Order 	Order 

...1 7.5.96 of action there is no question of 

adjudiCctirig the sme. 

hri BZlsu, hover, submits that the 

a31icdnt has made a representation dated 

15.4.1996 that his Service Book ou be shown 

to him. 	erv ice Book is a record of 

service of an emnloyee. He has a right to 

seep the Service Book. There is no law 

ove 
strict ion in this bhdlf, - s a Service 

L
Book only contains the service oarticulars 

of the applicant, the Divisional Railway 

Manager, ..R.ailway, Khurda £oades. 2) 

may, on aopointed date within a month of 

the receiot of this order, ccdl the ) , 
applicant and show hi.m 	ServiCehook. 

ith these observations the 

application is dismissed on the ground 

of limitation, 

i-nd over a copy of the order to the 

petitioner's counsel. 
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